323 Re: Reported Threat by
Shiv Sena

India had invested an amount of Rs. 100
crores for some installations. This new
installation has been commissioned. Right
now due to lack of working capital, they
are unable to manufacture tyres. What
has been happening is that a private
company which supplies raw material has
been using  the  work-force, the
technology and the new installations for
which the Government of India invested
Rs. 100 crores and the tyres so
manufactured are marked with the
private company's name. This is how a
public asset is being utilised by a private
company and it is all happening because
of the dilly-dallying and delaying tactics
of the Government. The work-force, the
technology and the public asset of Rs.
100 crores are being utilised by a private
party and it is because the Government is
not able to take a decision for the last
three years. I request the Government,
through you, Mr. Vice-Chairman, that it
must immediately respond and give its
concurrence to the rehabilitation
proposals of the 8IFR and go as per the
Act which they say is the final authroity
for reviving a sick company.

Thank you, Sir.

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): We shall now
take up the remaining Zero Hour

Submissions. Shri K.M. Khan.

SHRI K. RAHMAN KHAN: Mr.
Vice-Chairman, Sir, Mr. K.M. Khan is
not there. I have also given a notice to
speak on the same subject. I may kindly
be permitted.

RE: REPORTED THREAT BY SHIV
SENA CHIEF TO STOP HAJ PILGRIMS

SHRI K. RAHAMAN KHAN
(Karnataka): Mr. Vice-Chairman, Sir [
would like to draw the attention of the
House, through you, to a recent a
statement made by the Shiv Sena Chief,
Shri Bal Thackeray that he would prevent
the Haj pilgrims from performing Haj.
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He made this statement in response to
the statement made by Jammu and
Kashmir  milittants  that they  would
prevent the Amarnath yatris. one can
understand the statement made by the
Jammu and Kashmir militants. But here
we have a statement made by the chief of
a political party which is ruling the State
of Maharashtra. He is equating himself
with the Jammu and Kashmir militants
and terrorists. Nobody is supporting the
statement by the militants and terrorists.
But Mr. Thackeray is connecting the
terrorist issue with Muslim community
and is saying that he is going to prevent
the Haj pilgrims. If he considers himself
to be a terrorist, a militant, we have no
objection. Let this country treat him as a
militant, as a terrorist and let him make
any statement just as any other terrorist
does. But he is the Chief of a political
party and he makes such statements, and
the Government of India is silent about
it. This has created a sense of insecurity
among the minorities, particularly the
Muslim community because he is making
the Muslims as a target for whatever is
done by the terrorists. He is trying to
convey a message that whatever is done
by the terrorists and militants is done by
the Muslim community. It is shameful
that such a big community, a part of the
Indian citizens, is being treated by the
Shiv Sena Chief in this manner, the
Government of India should take note of
this and take appropriate action against
him. He has been making such
statements.  If the Government of India
keeps quiet when a man becomes a law
unto himself and if he is allowed to make
whatever statement he likes, then where
is the security, where is the law and
where is the Government? I, therefore,
appeal to the Government to take note of
this. He should not be allowed to speak
whatever he wants to speak simply
because the Government is keeping
quiet, I appeal to the Government to
take note of this and prevent him from
making such provocative statements. He
should he subjected to the ordinary law
of the land. He should be treated like
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any other citizen of this country and such
provocative statements should be dealt
with properly by the Government.

Thank you, Sir.

SHRI S.S. SURJEWALA (Haryana):
Sir, I wish to associate myself with the

sentiments expressed by Shri Rahman
Khan

THE VICE CHAIRMAN (SHRI
SURESH PACHOURI): Shri
Abdussamad Samadani. Please complete

one minute.

SHRI M.P. ABDUSSAMAD

SAMADANI (Kerala):
brief as possible, Sir.

I would be as

Sir, since the formation of the new
Government in Maharashtra, what we
near from that State is not at all good in
the interest of the country, our secular
tradition and our democratic ethos. First
of all, the Shiv Sena chief declared that
he is going to wipe out a section of the
people of this country. Now, he is
declaring that he will not be allowing the
Haj pilgrims to proceed.

It is a part of our freedom of worship.
Actually, what we have to understand
from these so-called statements and
utterances is that these people are trying
to make Maharashtra a ‘'rashtra’, a
nation. So, the Central Government must
take necessary steps and take urgent
action to curb this kind of fascist moves
which may destroy the very basis of our
country. The diversity of religion, the
diversity of language, and the diversity of
culture are acknowledged not only in the
Constitution, but also in the social life of
India. We have recognised even the
caste-based identity. So, this kind of
statements are actually destroying the
pluralistic, federal and democratic society
which is a great achievement of Indian
Society. So, I would request the Central
Government to take immediate action in
this regard. This Shiv Sena chief is going
on making so many = provocative
statments. but the Central Government is
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just sitting as a silent spectator! The
Central Government must take necessary
steps.

SHRI V. NARAYANASAMY
(Pondicherry):  Sir, I fully associate
myself with what Mr. Rahman Khan has
said about the threats being given by the
Shiv  Sena chief about a particular
community, saying that if the Amarnath
Yatra is prevented by the militants, the
Haj pilgrims will also not be allowed to
move out of this country. I would like to
remind this house that they have
scrapped the Minorities Commission in
Maharashtra... (Interruptions)

SHRI G. SWAMINATHAN (Tamil
Nadu): Sir, is he associating himself or
making a policy statement?

SHRI V. NARAYANASAMY: Sir,
the Maharashtra Government is acting
against the interests of the minorities.
Therefore, the Government should take
note of it. Action should be taken by the
Central Government against Bal
Thackeray for creating communal tension
in the country.

DR. BIPLAB DASGUPTA  (West
Bengal): I think that ever since the new
Government  came to  power in
Maharashtra and Shiv Sena became the
senior partner in the Government, this
great man has been making one
statement  after  another,  practically
everyday, and we have already seen that
it is creating a lot of communal
difficulties, not only in Maharashtra but
also all over the country, because his
speeches are being transmitted to the rest
of the country through the media in
various forms, I think that something has
to be done about it. One of his
statements is now before hte Supreme
Court which is adjudicating on it-on this
whole question of 'Hindutva. It has
already been mentioned that they have
scrapped the Minorities Commission. [
think now probably the time has come
for us to collectively come out with some
solution so that this madman is not
permitted to go beyond his limits. You
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nave to say at some stage that enough is
enough, we cannot allow this country to
be broken up. This communal passion
should not be allowed to be roused in
this way, practically on a daily basis.
Something has to be done, if possible, by
way of drafting a legislation. This is the
point that I am making. Our Government
has not done engough by way of
legislation. Recently, there was a decision
by the Supreme Court which really hinted
at the Government that it should come
out with legislation to ban the parties
with communal orientation. I think that
this is the time for the Government to
take steps to ensure that such parties are
not permitted, such statements are not
permitted, which break the unity and
integrity of the country.

RE: NON-CLEARING OF SC/ST BACK-
LOG AND DISCRIMINATION IN
THEIR PROMOTIONS
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